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LABOUR DEPARTMENT, GOVT. OF NCT OF DELHI
5, SHAM NATH MARG, DELHI- 110054

Ly
ORDER

F No. Add). l-C[H)/MisC./ZUlZ/Lab/ZUZ2/Par( File/Vol 7 8 2w Dated: % - t P8

1. Whereas, Ld Prestding Officer, Labour Court-X, Court No. 202, Rouse Avenue
District Court, Negw Delhi has consented to transfer the Case titled as Anj|

Knmar Sharma ¥/s M/s ITC Limited & Ors.

{LiR No, 1602/16) from the court

of Ld. Presiding Qfficer, Labour Court-X, Court No. 202. Rouse Avenue District

Court, New Delly to any other Labour Cour|

rd

And whereas. the consent of Ld. Presiding

Officer, Lahouyr Court-X, Court No.

202, Rause Avenue District Court, New Delhi has been considered and the case

mentioned in Parg 1 may he transferred to

the court of 1,d. Presiding Officer,

Labour Court- IV, Gourt No. 306, Rouse Avenue District Court. New Delhi.

3. Now. therefore, ip exercise of powers conferred by Section 33 (B) of the

Indusiral Disputes Act, 1947 (XIV of 1947
Mintstry of Laboyr, Natification No. S-110

) read with Government of India,
11/2/75-DI{IA) dated p4m April,

1975, the Industrial Dispute mentioned in Para 1 1s withdrawn from the court of
Ld. Presiding Ofticer, Labour Court-X, Court No. 202, Rouse Avenue District
Court, New Delhi and the same ts transferred o the court of Ld. Presiding
Dificer, Labour Cotirt-iv. Court Na, 306, Rouse Avenue District Court, New Delhi.

4 It is further directed that the transferee Labour Court shal) proceed with the

transterred proceeding from the stage at

which they stood at the time of

_ransfer
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,,\«-/-J/ld Pr Mrncipal District & Sessions ludge, Rouse Avenue District Court, New

2. Ld. Presiding Officdr, Labotr Court-X, Court Nn. 262, Rouse Avenue District

Court. New Detht

3l Presiding Uthicer, Labour Court-1v, Court No. 306. Rause Avenue Districg

Court, New Delhj.
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Copy of Order No.F.No.AddLLCHT Mi

sc./2012/Lab/2022/Part File/Vol.111l,2700

daled 26™ Aupust. 2025 farwenrded digitally for infarmatlon and NeCeSsary acton ro:-

1. M Ritu Singh, Ld. Presiding officer. Labour Coyrr V. RACC. New Delly
2 Ms Archana Bhalla, Ld, Presuling Officer, Labour Coun V. RACC. New Delhn
3 The 1d. Officer In-chatge Facilitation and Competer Branch. Rouse Avenue Court Complex.

New Liethy

4 The Ahlmads Asste. Ahlmads of the tansferor/transferer Gours shall ensure that the iists of
assigned cases be difploved oumside the Court Rooms and public ar Iurg_v he noutfied and the
files be semt to the transferee Coun immedutely sa as to avaid any inconventenee o the
lawvrrs and ]jliganlg. Ahlmad/Assit. Ahlmads of the transferor Courts are also duqu 1]
previde the lists of ssigned cases to the In-charge Computer Branch. Rouse Aventie Court
Commlex well in time and the tn-charge. Computes Branch shull ensure thar the same

- iplonded on the welisite of Delhi Ditrict Coun
8. The Website Committee, Tis Hazars Caurts, Delh

i for uploading on the official websire

. Incharge, R & | Brinch. RACC with the instrucnions fo paste the same in the Bar Rooms,
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RACC. New Delhi,

Officer In-charge(Judi.)
for Principal District & Sessions Judge
-cum-Special Judge (PC Act{CBI)
RACC, New Dielin
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